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THE HIGH COURT OF MADHYA PRADESH

(DIVISION BENCH)

WRIT PETITION NO. 7596/2020 (PIL)

(Nagrik Upbhokta Margdarshak Manch v. State of M.P.)
Hearing through Video Conferencing

Shri Dinesh Upadhyay, learned counsel for the petitioner.

Shri A. Rajeshwar Rao, learned Govt. Advocate for the respondent/
State.

CORAM :
Hon’ble Shri Justice Sanjay Yadav, Judge.
Hon’ble Shri Justice Vishal Dhagat, Judge.
ORDER
(Jabalpur, dated 28-05-2020)

Per : SANJAY YADAVY, J.-

Petitioner by way of present petition seeks quashment of order

dated 19.5.2020 issued by the Health Commissioner, Government of

Madhya Pradesh. The order is in following terms:
HIYQY AYSl HaH, AT

TR SR e, 9.9
ST el Belger Ty
3. W g fAfdcar vd @R aftar) qegyeyr

ufd,
1.
2

[AYIaRTd 39 BRI Bl I8 SIFDHRI U §s ©
f6 Ho ol & TART BIfds—19 & X URIME B
STFaRI STel &1 dedTge / UH.31Me Ml oichiH  3feEl 31y
ARG ©ehH R HIARRY & Fol & oIy Iuaed
PRATS oI W& 2 | 599 O o & S Tfed o 2



Sparsh
Typewritten Text
WWW.LIVELAW.IN


WWW.LIVELAW.IN

2

SHP FII—1 Gl UTNifed 8] Gafid fdd 8d ©
STPI SIHBRT W grdoife ©chE TR FadAIR 6l
SIHaRI & ford UelRid & o W& 8 | 39 Geg ¥ W
fPar o1 & & IRd WRAR TAT I ANEA G
THHT IfFTA B TR S FIIH MYHIdT g9 G
Eﬁﬁ%ﬂqﬁﬁﬂﬁﬁ?ﬁwg‘cﬁﬁ | fodl O dafig afed

P SIHHRN] ©IehHH R SUAE] HRAT ToAd & |

2/ HUAl wwrcltﬁﬂeluﬁ?jﬁr%ﬁaﬁ%sﬂwaﬁ
Pls SITHDRNT ATaolHd ©eh TN Iude] cws IR
3R IfE gd ¥ S9 UBR &I SFHRI SUTE INIg g 8l

T U YRR BT SRR BT FTdolf-Idh lchiE W dohld]

faanfog sxmar S

el
( &1 3rgAe fheag )

2. Evident it is from the order that it is based on the Advisory

issued by the Central Government, which is reproduced as under:

“Addressing Social Stigma Associated with COVID-19

Public  health emergencies during outbreak of
communicable diseases may cause fear and anxiety leading to
prejudices against people and communities, social isolation
and stigma. Such behavior may culminate into increased

hostility, chaos and unnecessary social disruptions.

Cases have been reported of people affected with COVID-
19 as well as healthcare workers, sanitary workers and police,
who are in the frontline for management of the outbreak,
facing discrimination on account of heightened fear and
misinformation about infection. Even those who have
recovered from COVID-19 face such discrimination, further,
certain communities and areas are being labeled purely based

on false reports floating in social media and elsewhere.
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There 1s an urgent need to counter such prejudices and to

rise as a community that is empowered with health literacy and

responds appropriately in the face of this adversity.

In this regard, all responsible citizens are advised to

understand that:

Although COVID-19 is a highly contagious disease which
spreads fast and can infect any one of us, we can protect
ourselves through social distancing, washing our hands

regularly and following sneezing/coughing etiquettes.

Despite all precautions, if anybody catches the infection, it is
not their fault. In situation of distress, the patient and the
family need support and cooperation. It must be noted that

the condition is curable and most people recover from it.

Healthcare workers including doctors, nurses, and allied &
Healthcare professionals are rendering their services
tirelessly to provide care and medical/clinical support in this
situation of crisis. Sanitary workers and police are also
doing selfless service and playing critical roles in addressing
the challenge of COVID-19. They all deserve out support,

praise and appreciation.

All those directly involved in the management of COVID-19
are equipped with appropriate protective equipment to keep

them safe from the infection.

Targeting essential service providers and their families will
weaken our fight against COVID-19 and can prove

grievously detrimental for the entire nation.

As responsible citizens, we must observe following Do’s and

Don’ts:
Dos Don’ts
* Appreciate efforts of people * Never spread names or identity
providing essential services of those affected or under
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and be supportive towards
them and their families

Share only the authentic
information available on the
website of Ministry of Health
and Family Welfare, Govt. of
India or the World Health

quarantine or their locality on the
social media.

Avoid spreading fear and panic
Do not target healthcare and

sanitary workers or police. They
are there to help you.

Organisation.
* Do not label any community or
* Cross check any information area for spread of COVID-19.
related to COVID-19 from
reliable  sources  before .
forwarding any messages on

social media

Avoid addressing those under

treatment as COVID victims.

Address them as  “people

recovering from COVID”

* Share positive stories of
those who have recovered
from COVID 19.

3.  The Advisory as well as the Order issued by the Govt. of
Madhya Pradesh are in larger public interest to prevent any chaos
in the society and also to prevent the person whose test Covid 19

results positive from the public wrath.

4.  We do not perceive any merit in the Public Interest
Litigation filed by the petitioner. On the contrary the relief sought
by the petitioner runs contrary to the public interest. Being not a
public interest litigation, we are inclined to dismiss the writ
petition with the cost of Rs.25,000/-. At this stage, learned
counsel for the petitioner prays for withdrawal of petition. Since
the petitioner is not inclined to pursue the writ petition, the prayer

1s allowed. Petition stands dismissed as withdrawn.

(SANJAY YADAV)
JUDGE

(VISHAL DHAGAT)
JUDGE
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